
                                    

Tezpur PS Case No-2491 of 2021 

GR Case No-4017 of 2021 

 
ORDER 

25.02.2022 

CR put up today along with petition no. 181/22 filed by the 

petitioner Gitumoni Borah praying bail of accused named Binoy 

Kumar Borah contending that Binoy Kumar Borah is innocent 

and a cultural person. It is also pleaded that the accused is a 

service man and sole earning member of his family. Petition no. 

181/22 filed in support with an affidavit. 

Heard both sides and perused the petition with CR. It disclosed 

from the CR that accused has been languishing in judicial 

custody since from 18.01.2022 in connection with the instant 

case registered u/s 406/420/34 of IPC. The ejahar of this case 

was lodged by informant Sri Partha Pratim Borah alleging inter-

alia that he along with Nilim Jyoti Borah, Tonmoy Jyoti Keot, 

Rajib Patangia, Mintu Borah, Mofidul Islam, Ajay Borah, Ankur 

Jyoti Borah, Koyely Ghosh had become victims of a big fraud in 

regard to service under the Milatary Engineering Services (MES), 

Govt. of India. It is also stated that they all were given false 

appointment letter for joining Military Engeering Service (MES) 

by accused Sri Binoy Kumar Borah (Contact Nos-9854134052 

and 6901020194) and Smt. Darshana Bharadwaj (Contact Nos-

8876965646, 7577052775 & 8486883398) and presently posted 

as 68th Batallion, Debendra Nagar since the year 2017 and said 

Darshana Bharadwaj used to teach at Army Public School, 

Solmara as a primary teacher. It is also stated that said accused 

along with Darshana Bharadwaj provided them a confirming 

appointment letter, joining & Medical formalities of MES, Govt. 

of India and stated them to join in service at MES in various 

stations of India viz NSG Mehram Nagar, New Delhi, 

Dharamshala Yol Contonment, Himachal Pradesh, MES, Sillong 

etc. and when some of them went to join in service at MES 

Head Office, Thimayya Marg, Kabul Lines, Delhi Cantonment,  
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New Delhi-110010 they discovered  

that everything is fraud and they are being cheated by them. It 

is further stated that they had to pay a huge amount of money 

(First Rs.45,000/- and secondly Rs.4,50,000/-) in process to the 

account of one Darshana Bharadwaj.  

Accordingly, Tezpur PS Case No-2491 of 2021 was registered 

u/s-406/420/34 of IPC and during investigation the I/O has 

apprehended the above-named accused person and produced 

him before this court on 18.01.2022 and since from then he has 

been languishing in judicial custody.   

The case record further unveiled that on 01.02.2022 and 

21.02.2022 the bail petition of the accused was rejected after 

perusal of case diary. Today petitioner Gitumoni Borah again 

filed bail application praying bail of accused pleading same 

grounds upon which in earlier two occasions the bail prayer was 

rejected.  

Therefore, considering the nature and gravity of allegations 

leveled against the accused and also considering the fact that 

there is no change in circumstances since from 21.01.2022, the 

court not finds anything upon which the bail prayer of the 

accused may be consider. Furthermore, the court not finds any 

necessity to peruse the case diary before the deciding the bail 

petition as the court on 21.02.2022 already perused the case 

diary and rejected bail prayer of the accused. 

Therefore, considering all the aspects, the bail prayer of the 

accused filed today is stand rejected due to devoid of any 

merits.  
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